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s aRagd i TSRt J=AraT

TE 3=l 20 ardet, 2026

1.3, 2087 (37).— Hea i FLHIC A, TP AT Afafa=ra, 1956 (1956 w1 48) (S zad zoe
TET I<h ATETAAH FHgl TAT &) T 1T 3F il ITETT (1) F AT AL T TS AT GEHTL 6 G2 Tdad
AT TTSTHTT HATAT T ATEEEAT HEAT F1.37T. 3286-E AT 18/07/2025, ST 9T o TSI, AATLTI,
aT |, Tve 3, IUEe (i) H TRriord ¥ T2 off, g0 TSedTT TsT % Frdl forer § NH23 & Rt o &
.51, 14 TF & TEUE I FIUAAT IO o (FHTT, ST, T S TATAT & (o0 I ATEAAT F SATI 5
st | ARy e 7 o1 F3 o T e iy Ao iy ot

ST ITh ATEGEAT T AT I<h ATSTHAAH T &7 3F il ITETT (3) A arra "01/08/2025 Fr
‘X1 SRAT Ty [ERa9]”, 01/08/2025 T “Ff¥a Trsream” " § WaRtfora fohaT 13 o1 ;

STATeh TEH TTIERTLT [ €T 37T % dgd 1AL AT 9TH g% &, e 9% o= fora /= & =i 39&r
St w9 ¥ Moem fBrar @,

2939 G1/2026 @)
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S HETH ITTERT 3 STTA I ahl &Ter 3% il STATT (1) F ATEL H, Fea (T TR [ SAqA T
BRI

Ad: T, Feal T LRI, AT TR 6T I AT ITH BT A 9T AT I ATAIH7 T 1T 39
T ITLTT (1) BT & RAT T TN Hd g, Tg AT FAT & T 376 AT § (Aias JiH &1 q@rh
TS % for st T ST =R

T T, e 1T TLHIY, I ATATH 0T 91T 3T 6T STLTIT (2) AT H T =TI HLAT & o6
T ATREAT o TTTS | THT9 97, 3% gt # Ay qfy ot fReetm & a6 g sreafeas =7 &
Fea T g § fAfgd gr Srus |

WW%W%@?&NH%%%F&Ozgéfjﬁ.M%%t&ﬁ#aﬁmﬁaﬁWﬂ%aaw
AT TR Eaem
ST HT ATH: TSI St &7 A AT
(FFATH)

1 2 3 4 5 6

AT T ATH: HAAT

i T ATH: FUAAT

1 2612 ||t AT 2 0.0631[T¥TE Tfw= FHre]

2 8268 |fsft AT A 0.0507|[1. 79T Tf¥wa et

3 8312 |fsft AT 2 0.0123|[1. 7% TfwE FreAT

4 8313 |[Fwry  [[amert 2 0.0791[FT¥TE i et

5 8314 |fasft AT 2 0.2148|[1. T TfwE FeAT

6 8315 |[gThTer ([T 1 0.0932|[TT Tfees FHEre

7 8316 |[ETHTer ([T 1 0.0014|[TT afeTs FHIre

8 8322 |fsft AT 1 0.0004|[1. Trer T &<, 2T - 1/18 2. FOet e
T, [BET - 1/18 3. TaTs IH THAE a1,
2T - 1/18 4. Wfar T ==Y, B - 1/18
5. Ffiig T W, 2T - 1/108 6.
g T wrradt, fZer - 1/108 7. 3aafag
T ST, R - 1/108 8. Sl o
AITET, [REET - 1/108 9. Ffter T wad,
&edT - 1/108 10. ATAT T ARTa, FeT -
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AL 0T ST - AT

1/108 11. =7 Y =fY, fF=am - 1/3 12
TAATS 94T gra <, fRemT - 1/18 13, A
ey, e - 1/18 14, Foeor i 9a,
ToedT - 1/18 15. F=aT [T qrav, fBer -

1/18 16. Tt T geae, fRear - 1/18
17. eTTtea =&t Fwearor, fFeT - 1/126 18.

A [ FHATT, BF T - 1/126 19. Fa T
T, TREET - 1/126 20. S T Fear,
ToedT - 1/126 21. &1 I efvx T FHedT,
e - 1/126 22, F=a<T TIT FHedT,
oo - 1/126 23. 99T THIATT FHearor, e
-1/126

8323

AT 1

0.107

1. T T &, FReT - 1/6 2. FEI=T 54 &7,
e - 1/6 3. waTS S o A, R - 173
4. 3far =Y 74T, fBEmT - 1/6 5. ®0fdE,
2w - 1/6 6. qfig, fRwar - 1/6 7. 3e=fdg,
e - 1/6 8. Swfeig, R - 1/6 9. &y,
e - 1/6 10. ATAT [T ARTE, 7T - 1/6

10

8324

AT 1

0.3927

1. AT T Ha< - 1/5 2. erifa afer Fearor
1/35, wTad, F&<t, e, gt IF gig T
HegToT 27/35

11

8325

AT 1

0.177

1. g YT AT T THEAT AT, BT -
2966/6352 2. TTsiex s8I AT, fZeaT
- 77/6352 3. AT Tt aSaTATe o,
4T - 133/6352 4. TgeITa AT T HIE AT
T, [REAT - 1/6 5. 1T T8 a1 T
S, e - 1/3

12

8328

ATTAT 1

0.0379

1. HEFHIEA AT T ZL=20 AT, BET - 1/2
2. Jgera AT T qIrrere 4T, Fwr - 1/12
3. MrfarayETe AT T e AT, B -

1/4 4. ETTHT TH1E T Aqq@drd, =T - 1/6

13

8329

AT 1

0.4552

1. HEHIZH AT T gL =<0 AT, BT -
3969/8470 2. Wa=HIEA T Wreterer, fEea -

1071/8470 3. SSTIHHTT T THEA, TBET -
208/8470 4. *fraeT THTATGAT TeAT ATIATH,

e - 140/8470 5. FFATH T HI,
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fRrTere O ey, R - 208/8470 6.
ATt FwTorars Tt "=, B -
336/8470 7. TEAT AT T FILIATA AT,
f2eaT - 139/8470 8. “fiweft weafiars et
AT, FZEET - 208/8470 9. FRTSiE A
T FAge T @7, fGFT - 74/8470 10.
AAATET I a5 THIE @i, [ZEAT - 62/8470
11. ITTTereg YT AT T TSI AT, FBe
- 705/8470 12. FTYHT STHTE TAT T
STEEAT, [T - 706/8470 13. TANF 9THT
T TTHERT 9T, FREAT - 133/8470 14. (T
Tt eneT, TREAT - 170/8470 15. 57T AT
e, TEET - 208/8470 16. ATIET 9rHT
TT FTERTIETE 9T, f2EAT - 133/8470

14 8330 |fsh AT 2 0.0101 |1 T TaT T Ehereor g, R
1134/2269 2. ZTEFHTTETE THT T TG,
5. -189/2269 3.wa"HIg" T HIA AT, 2. -
312/2269 4 JZATE I[AT T HI AT IHT,
2. -104/2269 5.FFSEA I Fade 1 @,
.- 96/2269 6.3 TG T el THIE @,
5.- 107/2279 7. fa==sreTa a1
TRHEAT AT, f7.- 327/2269

15 |8331 || LS 0.065||1.35, =Y, asterrer & T {2 . avraw 3/4, 2.

AT T TR, T T A, THGATT
AT TR 7 arew 1/4

Total 1.7599

[®T. . RW/JAI/RJ/CE-RO/NH-12012/2025/02/3D]
o e, Agers

MINISTRY OF ROAD TRANSPORT AND HIGHWAY'S
NOTIFICATION
New Delhi, the 20th April, 2026

S.0. 2087(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 3286-E Dated:18/07/2025 , published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
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annexed to the said notification for construction of Karauli Bypass, Maintenance, management and operation of NH23
in the stretch of land from Km. 0 to Km. 14 in the district of KARAULI in the state of RAJASTHAN

And whereas the substance of the said notification has been published in “The Indian Express” dated
01/08/2025 , “NIRBHIK RAJASTHAN” dated 01/08/2025 ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH23 in the stretch of land
from Km. 0 to Km. 14 in the district of KARAULI in the state of RAJASTHAN

State: RAJASTHAN District: KARAULI
SI. || Survey/Plot || Type of Land Nature of Area Name of Land Owner/Interested Person
No. Number Land (in
Hectares)
1 2 3 4 5 6

Taluk: Karauli

Village: Karauli

1 [|2612 Private BARANI 2 0.0631{|NAGAR PARISHAD KARAULI

2 ||8268 Private BARANI A 0.0507||1. NAGAR PARISHAD KARAULI

3 ||8312 Private BARANI 2 0.0123||1. NAGAR PARISHAD KARAULI

4 (8313 Government BARANI 2 0.0791{|NAGAR PARISHAD KARAULI

5 ||8314 Private BARANI 2 0.2148||1. NAGAR PARISHAD KARAULI

6 (8315 Government BARANI 1 0.0932||[NAGAR PARISHAD KARAULI

7 ||8316 Government BARANI 1 0.0014{|[NAGAR PARISHAD KARAULI

8 /8322 Private BARANI 1 0.0004|[1. ROSHAN S/O BATTU - 1/18 2. SUGNI

WIDOW OF BATTU - 1/18 3. RUPBAI D/O
PREM S/O BATTU - 1/18 4. GEETA D/O
SARUPI - 1/18 5. RUP SINGH S/O
BHAGWATI - 1/108 6. BHUR SINGH S/O
BHAGWATI - 1/108 7. UDAY SINGH S/O
BHAGWATI - 1/108 8. CHAIN SINGH S/O
BHAGWATI - 1/108 9. SATISH S/O
BHAGWATI - 1/108 10. LALA S/O
BHAGWATI - 1/108 11. RUMA D/O VANSI -
1/312. ITBAI WIDOW OF SUNDAR - 1/18 13.
MANOHARI S/O SUNDAR - 1/18 14. KIRAN
D/O SUDAR- 1/18 15. SANTO S/O SUNDAR -
1/18 16. KINTI S/O SUNDAR - 1/18 17.
SHANTI WIDOW OF KALYAN - 1/126 18.
BHAGWAT S/O KALYAN- 1/126 19. BADRI
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S/O KALYAN - 1/126 20. NIRANJAN S/O
KALYAN - 1/126 21. DHARMI S/O KALYAN -
1/126 22. SANTRA D/O KALYAN - 1/126 23.
MAHESH D/O KALYAN - 1/126

8323

Private

BARANI 1

0.107

1. ROSHAN S/O BATTU - 1/6 2. SUGNI
WIDOW OF BATTU - 1/6 3. RUPBAI D/O
PREM S/O BATTU - 1/3 4. GEETA D/O
SARUPI - 1/6 5. RUPSINH - 1/6 6. BHURSINH
-1/6 7. UDAYSINH - 1/6 8. CHAINSINH - 1/6
9. SATISH - 1/6 10. LALA S/O BHAGWATI -
1/6

10

8324

Private

BARANI 1

0.3927

1. MANOHARI S/O SUNDAR - 1/5 2. SHANTI
W/O KALYAN 1/35, BHAGWAT, BADRI,
NIRANJAN, DHARMI URF DHARMENDRA
S/O KALYAN 27/35

11

8325

Private

BARANI 1

0.177

1. GOVIND PRASAD GUPTA S/O
RAMDAYAL GUPTA - 2966/6352 2.
RAJENDRA BANSAL S/O MOTILAL -
77/6352 3. REETA W/O BAJRANG LAL
MITTAL - 133/6352 4. PRAHLAD GUPTA S/O
MURARILAL GUPTA - 1/6 5. DWARKA
PRASAD GUPTA S/O CHAINSUKH - 1/3

12

8328

Private

BARANI 1

0.0379

1. MADANMOHAN GUPTA S/O
HARICHARAN GUPTA - 1/2 2. PRAHLAD
GUPTA S/O MURARILAL GUPTA - 1/12 3.
GOVINDPRASAD GUPTA S/O RAMDAYAL
GUPTA - 1/4 4. DWARKA PRASAD S/O
CHAINSUKHLAL - 1/6

13

8329

Private

BARANI 1

0.4552

1. MADANMOHAN GUPTA S/O
HARICHARAN GUPTA - 3969/8470 2.
MADANMOHAN S/O MOTILAL - 1071/8470
3. SANJAYKUMAR S/O RAMPHOOL -
208/8470 4. SRIMATI RUMALIDEVI W/O
BABULAL - 140/8470 5. GHANSHYAM S/O
MANGAL, SIYARAM S/O DHANSI - 208/8470
6. SRIMATI KARANBAI W/O SAMANTI -
336/8470 7. PRAHLAD GUPTA S/O
MURARILAL GUPTA - 139/8470 8. SRIMATI
LAKSHMIBAI W/O BHAGWANSHARAN -
208/8470 9. SIRAJUDDIN S/O QUTBUDDIN
KHAN - 74/8470 10. ASLAMKHAN S/O
ABDUL RASID KHAN - 62/8470 11. GOVIND
PRASAD GUPTA S/O RAMDAYAL GUPTA -
705/8470 12. DWARKA PRASAD GUPTA S/O
CHAINSUKHLAL - 706/8470 13. BALBHADR
SHARMA S/O RAMSWARUP SHARMA -
133/8470 14. BHOTI W/O MUKESH - 170/8470
15. BATTO W/O RAMSAHAY - 208/8470 16.
SHARDA SHARMA W/O DWARKAPRASAD
SHARMA - 133/8470

14

8330

Private

BARANI 2

0.0101

1. MADANMOHAN GUPTA S/O
HARICHARAN GUPTA - 1134/2269 2.
DWARAKAPRASAD GUPTA S/O
CHAINSUKHLAL - 189/2269 3.
MADANMOHAN S/O MOTILAL - 312/2269 4.
PRAHLAD GUPTA S/O MURARILAL GUPTA
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- 104/2269 5. SIRAJUDDIN S/O QUTBUDDIN
KHAN - 96/2269 6. ASLAMKHAN S/O
ABDUL RASID KHAN - 107/2279 7.
GOVINDPRASAD GUPTA S/O
RAMSADAYAL GUPTA - 327/2269

15

8331

Private

Gair Mu
Nala

0.065

1.CHUTTAN,SHRI,BADRILAL S/O POLA HI.
BARABAR 3/4, 2. NARBADA W/O
RAMPHOOL, PAPPU S/O RAMPHOOL,
RAMDULARI D/O RAMPHOOL HI.
BARABAR 1/4

Total

1.7599

[F.

No. RW/JAI/RJ/CE-RO/NH-12012/2025/02/3D]
SHAIKH AMINKHAN, Director
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